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Y (¢) (i) Annual Report of the dations contained in Part I of the
National Insurance Company Limi. Final Report. [Placed in Library.
ted, Calcutta, for the year ended See No. LT-1376/77].

31st December, 1975 along with
the Audited Accounts and the
comments of the Comptroller and

Auditor Genera! thereon. 12,08 hrs.

(1i) A statement explaining that MESSAGE FROM RAJYA SABHA
Government are in agreement
with the above Report and there- SECRETARY: Sir, I have to report
tore no separate Review on the the following message received from
working of the Company is being the Secretary-General of Rajya
laid. [Placed in Librury. See No. Sabha: —

LT-1374/77].
“In accordance with the provisions

(d) (i) Annual Report of the of rule 127 of the Rules of Proce-
General Insurance Corporation of dure and Conduct of Business in the
India, Bombay, for the year end- Rajya Sabha, I am directed to in-
ed 31si December, 1976 along with form the Lok Sabha that the Rajya
the Audited Accounts and the Sabha, at its sitting held on the
comments of the Comptroller and 15th December, 1977 agreed with-
Auditor General thereon. out any amendment to the Come

panies (Amendment) Bill, 1977,
which wag passed by the Lok Sabha
at its sitting held on the 13th Dec-

(ii) A statement explaining that
Government are in agreement with
the above Report and therefore no

separate Review on the working ember, 1977."

of the Corporation is being laid.

(2) Three statement (Hindi and
English versions) showing reasons 12.09 hrs.
for delay in laying the documents
mentioned at (a), (b) and (c) of TR frard TwT)
item (1) above. [Placed in Library. =t ( )%
See No. LT-1875/77]. T WERd WU d| R

INTERIM ANp FiNAL  RFPORTS OF
INDIRECT TaxATION ExNQUIRY Com- AW FAF QEE' ‘ﬁ AIE AT
MITTEE AND AN EXPLANATORY NOTE ¥ Toee ¥ Uy fAgEw &A1 =ean
g1

SHRI H. M. PATEL: I beg to lay
on the Table—

(1) A copy of the Interim Report N % frar
of the Indirect Taxation Enquiry N TS l\l qE&e i‘Exfl .
Committee (April, 1977). ffr qd aga @ F F@ FEN

(2) A copy of ‘the Final Report ‘q.glau g & e Tﬁﬁ r-g{' Ceell
(Part 1) of the Indirect Taxation § frem g ow o1 wEwr g%

Enquiry Committee (October, 1977). I I F W0 A e &7
(3) An explanatory note (Hindi FATTHT T T S 7 T
and English versions) giving vea- ®1 T o7 IqE S SEE Iiﬁ

sons for not laying simultaneously N )
Wt ¥ owEn g frew §@R

the Hindi versions of the above re-

ports and also explaining that no fra g aw fgt #7 ST

decision has yet been taken regard- ) -
jng implementation of the recommen- T WX gww gr feE WX E |



